
- 7csP No. 974 ()F 20 17

BEFORE THE NATIONAL COMPANY LAU/ TRIBUNAL,

MUMBAI BENCH

csP No. 974 C)F 2017

Under Section 23O to232 ol
Companies Act, 2013

ln thc matter of Scheme of Amalgamation of

Mcghal Homcs Private Limited ('Iransferor

Company 1') and Ramshyam Infracon Private

Limited (Transferor Company 2J with Copious

Dcvclopcrs and Farms Privatc Limited("Transferee

CompanyJ and their rcspective shareholders

Ramshyam lnlracon Privatc Limited Petitioner Company

,Judgmcnt / Ordcr delivered on 8th day of November, 2017

Coram:

IIon'l)lc B.S.\' Prakash l(Lrmar, N,lcmbcr (.ludjcial)

Hon'bh V N lascnapathy, Member (Technical)

For lh( [)ct i1 onr:r(s): Mr. Ajit Singh Ta.vvar and Mr. Rushil Aiya i/b Ajit Singh

Tawar& Co., A(lvoca tcs li)r thc Pctitioncr

Pcr: V Nallascnapalhy, Member (Technical)

1. Petition Admitted.

Pctition fixcd for hcaring and iinal disposal on 29s day of Novsmber, 20 t 7

Qrdqr
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Lcarncrl (lounscl lor th(. I)(,litioncr statcs that in pursuance of the

dircctions contained in Ordcr dated 241h August,20l7 passed by the

NationaL Company La$' 'l'ribunal, Mumbai Bench in the Company Scheme

Application No. U37 thc mcoting of Equity Shareholders was held on 3rd

Ock)bcr, :017 ancl rhc r( (luisilc quorum \\,as prcsent and Lhc Scheme was

approvt:d unanimously by thc Equity Shareholders without modifications.

Thc Charrman appointccl for the mecting has filed his report along with

alficlavit lcrilring his r(ln)rl datcd 5rir tiar of Octobcr, 2Ol7 uhich is

anncxcrl to thc pctition as l,ixhibit G. Thc mccting of the Secured Creditors

was not rcquired to be held as there are no Secured Creditors in Petitioner

Companr'. 'l'hc mceting of thc Unsecurcd Creditors was also not required

1o bc h( l(l rrrrci thc Pclitiol].r Compan} had scnt individual notices to all its

Unsccurcil Crcditors on Trrrd.ty of Scptcmbcr, 2017 as per the directions

givcn in thc Ordcr.

Thc Corrnscl li)r Lhc [)ctttloltrjr furthcr submits as pcr thc dircctions

conlaincd in Order datrxi 24'r, August, 2017 passed by the National

Compa y Law Tribunal, Mumbai Bench in the Company Scheme

Application No. 837 thc Pctitioner Compan) submits that 30 days'notice

uas scrvc<l upon thc R(gional Djrcctor, Western Region, Ministry of

Corporatc nffairs, Mumbai Maharashtra and/or the Central Government,

to Official Liquidator Officc on 12s Scptcmber 2017 to Income Tax

DcpartnrcDl on 13'lr Scptcml)et 2Ol7 and to Registrar of Companies,

Mahar.rsl-rlril, Mumbai on l8rlL Scptcmbcr, 2017.

The Learned Counsel for the Petitioner Company further submits tiat the

Petition is llled in consonance with section 23O to 232 of the Companies

Act, 2013 along with thc Order passed in Company Scheme Application

No. 837 of 2017 by the National Company Law Tribunal, Mumbai Bench.

At lcasl l0 (tcn) dals [rcforc rhc darc lixcd for hearing, pctiLioncr to

publish Lhc notice of hcaring of petition in two local newspapers viz. .Free
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Press .Journal", in English language and translation thereof in

" Nav ti", in Marathi languagc, both having circulation in Mumbai as

i 6 of thc Companics (Compromises, Arrangements and

Amalgarmations) Rulcs, 2O 16

pcr

ashak

Rulc

7 iitioncr to filc an affidavit of service regarding the directions given

Iribunal 3 (throe) days bclorc thc date fixcd for final hearing and do

to this Tribunal that the direction regarding the issue of

advertisemcnt of thc notice has been duly complied with.

sd/-
V Nallase pathy, B.S.V.

Member (T) Member (Jl

Datcd:08 1.20],7

Thc Per

by thc '

rcport
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